CENTRAL- AMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

04 No.384/97 -

New Delhiz this the ;25 day of November,199

HONTBLE MR, Se ReADIGE, VICE CHAIRMAN (n)
HON'BLE MRS, LAKSHMI SwaMINATHAN, MEMBER(J)

Re D. Kathurl a,

I (Retd),

GH/ 14/ 265, P aschim \Iihar,

pelhi - 87 eseocfpplicent,

(By adwcate: Shri R.K.Singh )
Versug

1. Union of India through
the Secrstary,
Govt, of India,
Ministry of Finghce,
North Bleck,
New Delhi,

2. The Chiof Commissioner of Income Taxy

(adninistration)
Central Revenue Building,

I.p.Estata,
New Delhi -110 002 s ces, Respondents,

(By Adweate:s shri V.P.Uppal)

JUDGMENT
BY HON'BLE MR.S,R.ADIGE, VICE CHAIMIAN (n).

mpplicant sesks p ayment of interest on
alleged delasy in release of (1) 'his'pay ahd
allowsnces for suspension psriod; (ii) his lsawe
encashment and (1i1) his gratulty,

2. ' Applicant was suspended wessf, 6,4,87 on
account of being detained in judiciasl custody

for over 48 hours in accordence with Rule 10(2)

7+



-(a) ces(cca) Rulesg Thereafter a crimin al case
was filed against him under sece 304 B IRC, |
in which he was sventuslly scquitted on 28.5.93.
Meanwhile as he superannﬁated on 31.1.90,
respondents rewked hie suspension with ef fect
from that date vide their ordsr dated 17,9.91,
Eventually by orders dated 8.7.93 passed under
FR“SQ-B\ they treated the suspension period f rom

6.4.87 to 31.1.90 as period spent on dutye.

3. It is not denicd that aforesald dues were
released to gpplicant on 12,8.,93 of the receipt
- of the acquittsl order dated 28.5.93.

4, ‘Under Rules, resﬁondants therefore
rightly guaited tr;e cutcome of the criminal
prosscution against applicent and after receiving
intimation of his acquittal, there was no delay
in releasing thé aforesaid dusse The 'Tribunal's
order dated 8.12.89 does not advénca spplicant's

case for payment of the interest claimed,

5, The 0p is dismigsed. No costs,

. \,fc"[a (:
" ( MRS, LAKSHMI SwaMmINATHAN ) (s.‘n.aomsz
MeMBER(I) VICE CHAIRIAN(a).
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